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COUNCIL OF STATE
Wednesday, 29th February, 1944

The Council met in the Council Chamber of the Council House a¢ Eleven of the
CIOCk the Honourable the President in the Chair.

.MEMBER SWORN:
Trae HoNOURABLE Sik SATYENDRA NATH ROY (War Transport Secretary).

QUESTIONS AND ANSWERS.
RELIEF TO CIVILIAN INTERNEES IN JAPANESE HANDS.

112. TBE HoNoURABLE RaJa YUVERAJ DUTTA SINGH* : Have Govern-
ment any infcrmation that the Vatican has persuaded the Japanese Government
to permit representatives of the Holy See in Malaya, the,Dutch East Indies and the
Fhilippines to administer relief to civilian internees in thcse areas, and that funds
were 1ece tly supplied to the Vatican for this purpore ?

Will Government kindly enquire into this and state if Indians in those areas
come within the scope of 1elief foreshadowed above 7

TrE HoNoURABLE SIR MAHOMED USMAN : The answer to the first part of
the question is yes.

The answer to the second part of the question is s that the scheme applies equally
to all British subjects in internment camps.

DETENTION OF MR. SURESH VAIDYA.

114. TeE HoNoURrABLE Raja YUVERAJ DUTTA SINGH*: (@) Isit a fact
that an Indian jcurnalist, Mr. Suresh Vaidya, who had returced” hir army enlist-
ment notice, was recently arresied in England, on the charge of being an absentee
from the Britich Army ? What are the facts of the case ?

(b) Are Indians in Ergland liable to conscription for military service ; and has
the Naticnal Service Armed Forces Act been extended to gll British subjects
resident in England for more than three months ?

(c) How many Indiars in Englard have been ca.lled up for ¢ National Service ”’
in that country ?

Tae HoNOURABLE Mr. R. N. BANERJEE: (a) The Honourable Member’s
attention is invited to the reply given to question No. 83 asked by theHonourable
Mr. G. S. Motilal on the 21st February 1944.

(b) First part. Yes, but those who have been resident in that country for less
than two years or who reside there for the purpose of attending a coyrse of educa-
tion or whose residence there is for temporary purposes only, are exempted.

Second part. By means of a defence regulation under the National Service
Act, 1942, the prescribed period of residence for conscription is reduced to three
montbs but this amendment does not apply to Indians resident in that country.

(c) Government has no information.

Tex HoNoUuraBLE PanpiT HIRDAY NATH KUNZRU: Will they obtain
that information %

Tax HoNoUurABLE MR. R. N. BANERJEE: Every endeavour will be made,
Sir.
Arrom'rmm«'r OF A EUROPEAN FIRM AS AGENTS FOR THE PURCHASE OF GUNNY AND
SALTPETRE FOR MAURITIUS,

115. TeE HoNourABLE Mr. ABDOOL RAZAK HAJEE ABDOOL SUTTAR :
Will Government state why a European firm bas been appointed sole buying agents-
for the purchase of gunny and altpetre for Mauritins when about 75 per cent. of
these trades used to be enjoyed by Indian merchants ?

TeE HoNoURABLE MR. N. R. PILLAI: Enquiries are being made, and & reply
will be laid on the table in due course.

»

*Asked by the Honourable Mr, V. V, Kalikar.
' (2056 )
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dTl?-l_E HonouraBLE MR. HOSSAIN IMAM: What kind of enquiries ars being
made

(No reply.) :
CULTIVATION OF RESERVE LAND IN AgSAM.

116. THe: HoNouraBLE Mr. MOHENDRA LAL DAS: Will Government

state (a) whethor any lands constituting réserves in the Province of Assam aro going

" to be thrown opon for cultivation in pursuance of the ** Grow More Food ” campaign

policy of Govornment ¢ If so, whether for the purpose of accelerating the campaign

) I-pe b?ringing in of pioneer labour forcu from Cochin and the Punjab is in contempla-

ion ?

(b) Whother the cultivable and fallow lands in other parts of India are goihg to

be brought under cultivation undor the *“ Grow More Food " campaign as is going to
be done in the Province of Assam ?

THE HoNouraBLE SIR MAHOMED USMAN : (a) The policy of the Govern-
ment of Assam as regards making more land available for cultivation and sasttle-
ment is outlinod in their Resolution No. RD3/43/13, dated the 24th August, 1943,
a copy of which is laid on the table. g

The bringing in of a pioneer force from Cochin or the Punjab is not under the
consideration of the Government of India.

(b) Provincial Governments have been asked to examine the extent of old
fallow lands, to investigate the causes of their cultivation being abandonsd by the
oultivators and to take remedial measures for bringing them under cultivation
again.

Extract of the proceedings of the Government of Assam in the Revenue Department No. R1)3/4.4/13,
dated the 24th August, 1943.

RESOLUTION ON LAND SET’I‘LEMENT.‘

The cultivated area in Assam has been increasing steadily for some time; and the present
urgent need of growing moro food, coupled with the deairability of increasing the revenues of
" the Province rnd of providing for an increased number of landless persons, have lod Govern-
ment to review the present policy in respect of land ssttlement. They are satisfied that, in the
main, it i8 well calculated to secure the extension of the food-producing area while affording
adequate protection to backward and minority communities. The main need is for an accele-
ration of the process by executive action, and for the amplification of the present policy in certain
respects.

: 2. Government have accordingly decided :— -

(a) in the districts of Kamrup and Darrang to encourage further sattlements of the indi-
genout population in the submontane greis, and in other parts of the districts to add to the colo-
nization area by opening more lands for the i mmigrant population, and particularly by dereserv-
ing lands reserved for professional graziers, when these are found to be surplus to requiremosnts ;

(b) in the district of Nowgong to proceed with the development schem> outlinad in the
Governmont of Assam’s resolution of June, 1940, whereby blocks of land will be apportioned to
different communities in proportion to their needs. Here also the surplus portions of profes-
sional grazing reserves will be opened to settlement in the sam» way ;

(¢) in the districts of Sibsagar and Lakhimpur to open surplus reserves and to encourage
further settlement of waste land with the indigenous population.

3. A special officer is being appointed at once to examine the grazing reserves with a view
to determining how fat these are surplus to requirements. He will begin with the distriot of
Kamrup and work up the Valley, making recommendations to Government a8 the examination

roceeds. He will thereafter examine in consultation with the local Forest Officers tho two

orest Reserves of Laokhoa and Orang in Nowgong and Darrang districts, with a view to see
whethgr they should be disforested in whole or in part, for settlement in the same way as the
remaining waste land to be thrown open in these two districts.

4. Government consider that in present circumstances the premium to be levied in respect
of these new Bettlements should be fixed at Rs. 10 per bigha ; but they propose to realize only
Rs. 2 in the first year, collection being made after the harvest ; the balance will be payable in
equal instalments in the 2nd, 3rd, 4th and 5th year. No revenu® will be realized, as at presen
during the first two years. '

ExPORTS TO AND IMPORTS FROM DOLLAR COUNTRIES OF AMEROIA.

117. Tre HoNoumraBLE M. HOSSAIN IMAM: Will Government state the
figures of export to and imports from Dollar Countries of America year by year
trom 1940-41 up to date. If this is not possible only the excess of our export over
mporta may be given, s |

TsE HoNOURABLE M. N. R. PILLAI: I lay a statement on the table.



QUESTIONS AND ANSWERS 207

Statement showing the total value of 1inports, exports and re-exports, into and from British India, on
private account from and to Oa , Newfoundland, and the United States of Americu (includ-
ing Alaska), during the years 1940- 41 to 1949J3 and the first ezght months of the current qfficial

~  year 1943-44.

(In Rupees).
Imyortse Exportss Re-oxpom.
1910-41 . . . . . . 30,01,09,547 29,07,39,897 o« 6,04,87,227
1941-42 . . . . . . 41,40,43,762 53,24,70,618 7,46,47,378_
1042.43 . 24,68,32,757 31,57,13,028 2,12, 47 308
1943-44 (eight mont,hs-—Apnl ‘to Novem. .
ber, 1943) . .- 13,21,75,041 27,06,48,394 7,54,10,625

CONSTRUCTION OF A RAILWAY BRIDGE OVER THE BRAHMAPUTRA RIVER.

118. TuE HonouraBLE MR. MOHENDRA LAL DAS : Will Government state
whether the construction of the Railway Bridgo over the Brahmaputra hetween
Amingaon and Pandughat -has besn in contompla,tlon of Government ! If so,
whother any arrangoment will be mado for foot traffic ?

Tai HoNoUrRABLE SIR SATYENDRA NATH ROY: I regret that I am un-
able to give the information asked for as it would be useful to the enemy.

. JRECEIPTS AND SALES OF STANDARD CLOTH.

119. TrE HoNoURABLE Mr. HOSSAIN IMAM: Will Government state the
amount of standard cloth received and sold by each province up to 31st Dezember,
1943 ? What steps, if any, have the Government of India taken or propose to take
to incroase sales in provinces where sales ware smaller than in other provinces ?

THE HoNOURABLE Mr. M. S. A. HYDARI: I lay on the table a statement
showing approximate figures of receipts and sales of standard cloth in the provinces
up to the 31st January, 1944. In order to increase sales where necessary the Go-
vernment of India have asked Provincial Governments to consider the desirability
-of undertaking publicity drives.

THE HONOURABLE Paxmr HIRDAY NATH KUNZRU: Are there any
provinces which have intimated to the Goverpment of India that they do not want
standard cloth any more ?

Tue HoNouraBLE MR. M. S. A. HYDARI: I do not think they have been so
definite as to say that they do not want standard cloth. They have said that in
view ef the reductions in the prices of ordinary cloth standard cloth has become less
popular and therefore their quotas should be reduced. This means that the cotton
textile control is having effect and we are very glad to fall in with their wishes.

Tue HoNoUrRABLE MR. HOSSAIN IMAM: Has the reduction in prices of
ordinary cloth been translated to standard cloth as well ?

THE HONOURABLE MR. M. S. A. HYDARI: There have seen successive re-
ductions in the price of standard cloth.

TrE HoNoURABLE M. HOSSAIN IMAM :  You mean the new reduction which
has been announced from the 1st of March of one anna and six pies per rupee ?

THE HoNOURABLE MR. M. S-A. HYDARI: That is for ordinary cloth.

-~ e
Statement showing approximate figures of receipts and sales of Standard Cloth in the Provinces wp to
31st January 1944.

Province. Recoipts. Sales.
Yds. Yds.
1. Macdras . . . 57,600,000 20,800,000
2. Bengal . . . . 43,490,000 31,250,000
3.C.pP. . . . . . 27,000,000 10,090,000
4. U. P. . . . . . 77,000,000 34,000,000
5. Bihar -, . . . . 43,000,000 22,000,000
g. gsnm . . .7 . 7,000,000 2,000,000
. Bombay . . . . 21,100,000 8,530,000 Up to 31-12.43,
8. N.W.F.P. . e . 7,193,552 2,841,181 P 3
9. Smd‘ . . . . . 11,300,000 10,000,000
10. Punjab . . . . 42,000,000 *14,344,18¢ *From Sept., 1043
. tOl J&h, 1044
. . only.
11. Orissa . . . . . . 12,717,670 3,601 016 v
ToTAL . 349,401,222 159,366,383

A2
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PRODUCTION OF PAPER AND STEPS TAKEN TO INCREASE PRODUCTION.

120. TnE HoNoUrRABLE Mr. HOSSAIN IMAM: Will Government give the
yearly production of paper in British India during the last three years (if possible
provincewise) ¥ What steps have Government taken to increase production ¢

Tur HoNoURABLE M. M. 8. A. HYDARI: A statement showing the pro-
duction of paper in British India during each of the last three years is placed on the
table of the House. ‘

2. The following steps have been taken to assist paper mills to increase produc--
tion :—

1. Rationalization of preduction by reducing the varieties of paper and board
which should be manufactured.

" 2. Assistance in the supply of machinery and materials, both indigenous and
imported, and in securing their transport to the mills.

3. Technical advice for effecting alterations in plants with the object of step-
ping up production. :

Tre HoNouraBLE MB. HOSSAIN IMAM: Have Goyernment taken any
steps to increaso transport facilitics for the raw materials ¥

THE HONOURABLE MR. M. 8. A. HYDARI : Yes, Sir.

Tne HoxouraBLE Mr. HOSSAIN IMAM: Has the production increased ?

TrE HoNoURABLE Mr. M. 8. A. HYDARI: Yes, Sir, as you will see from the-
figures which 1 have laid on the table.

Production of paper and board in British India.
Year.

Tons.
1941.42 . . . . . . . . . 86,483
1942.43 90,261
1943.44% | 68,789

o STOCKS OF PAPER HELD BY MILLS.

121. TeE HoxoURABLE Mr. HOSSAIN IMAM: Will Government state the
stocks of paper held by each mill on 31st December, 1943, and 31st December, 1942
giving the amounts held on Government account and on trade account ¢ What was
the total weight and price of paper bought by Government from Indian mills - in
the year 1942-43 and in the first nine months of 1943-44 %

Tee HoNxouraBLE Mk. H. C. PRIOR: (i) A statement showing the stocks.
held by the mills on the ‘31st December, 1942 and the 31st December, 1943 is laid
on the table. Information regarding the quantities separately held on account
of Goverpment and the trade is not available.

(#) With regard to the second part of the question, information regarding
weight and price of paper purchased during 1942-43 is available only in respect of
the Central Stationery Office, Calcutta. About 34,100 tons of paper were purchased
at a cost of about Rs. 2,78 lakhs. No particulars about purchases by other Govern-
ment administrations, i.e., the Provincial Governments, Indian Stgtes, etc., are
available. < o )

(#7) The weight of paper supplied by the paper mills during the first nine
months of 1943-44 aguinst various Government orders is approximately 45,976 tons.
The cost has not yet been finally fixed.

Tug HoNoURABLE M. HOSSAIN IMAM: I had asked for the total weight
and price of paper bought by Government from Indian mills in both the years—
1942-43 ard the first nine months of 1943-44. )

Trag HONOURABLE Mg. H. C. PRIOR : Iregret that I have not got the figures.

TeE HoxourasLe PaxpiT HIRDAY NATH KUNZRU: Are not the mills
able o say how much of the paper held by them is for Government and how much
for ordinary sale ? :

Tee HoNouraBLE Me. H. C. PRIOR: It is impossible to say that with re-
ference to the stocks at the end of the year, because the paper in stock is not speci-
fically allotted to Government or to private individuals.

* Figures for 9 months only, i.¢., from April to December, 1943.

4
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:Serial Stock on 318t Stock on 31st
‘No. Nambs of the Mill. Deceimber, 19042 December, 1943.
approximately.
Tons. Tons.
1. Titaghur Paper Mills . . . . . o 1,310 . 1,316
:2. Bengal Papor Miils . . . . ; - 333 252
3. India Papor Pulp Co. . . . . 792 941
4.. Saree Gopal Paper Mills . . . . 412 1,056 R
5. Orient Papor Mills . N . . - 783 639
6. Uppor India Couper Paper Mills . . . 198 175
7. Svar Pape: Mills .o . e . 460 1,105
8. Daccan Paper Mills . . . . . 353 444
9. ‘Gujarat Paper Mills ., . . . . 33 . 87
10. Dalmia Paper Mills . . . . 331 - 1,078 -
11.  A-vihea Papsr Mills . . . Informatioa not 220
available i
12. Pan\lur Paper Mills . . 582 435
13. Mysors Papos Mills . . TIaformation not . 238
- * available. ..
A4, Sivpae Lapoe ML . <atorinatioa not  Information not,
available. availablo. On

tho 15-12-43 stock

®* was 290 tons.

ImporT OF CONSUMER GOODS.

122. Tue HoNougaBLE Mr. HOSSAIN IMAM: Will Government state what
steps they have taken or propose to take to inorease tha import of consumoar goods,
spocially of medicines, electric bulbs, woollens, hosiery and hardware ? -

TeE HonouraBLe Me. N. R. PILLAL: Uad:r the Import Trad> Coatrol
system which has bson in fores in India since My, 1940, supplies of all kinds of
impartad goods have bzon restrictsd. Tas rostrictions ware in thz firs$ placs applied
oniy to imporis from difficult curroncy countries; but later on when production
in the supplier countries was turning over mors and more to war supplies, and again
wh n shipping difficulties wore intensified, tha rostrictions imposed undar the Import
Trade Control system were applied to.imports from practically all sourcas and it
. bacame necsssary from time to tims to apply them with increasing severity.

2. Inasmuch as fairly large quantities of consumar goads are normally main-
tained in stock in this country, and also inasmuch as many of them must bs classed
a3 non-cssantial or luxury goods which can bo fairly easily dispanszd with, the effact
of thess overtightening import restrictions fell most heavily on -consumar goods.
Indeod, for a tim:, whon the shipping position was a$ its most gorious, imports of
consumor goods from abroad were reduced almost to vanishing poing. As a result,
exisiing siocks wore rapidly usod up; and as Iadia hors:If is nov in position wholly -
to meot the demand for thess goods, pricss rose to abnormal hoights.

3. In ord:r to rectify this position, Governmosnt se:zad the opportunity prossntad
by ths rocont improvemsnt in the shipping position to mak> immdiate arrange-
men's for an increas: in imports of consumor goods. Ths limitations impos:d by
the supply pusition in the main supplier countriss of cours: remain, but within those
{imits, and consistently with the demand in Inllia and tho possibility of supply from
local sourcss, Governmont have asked for as largs quantitizs of consumsr goods
a8 possible to b3 made availablo to India. :

4. in the caso of the United Kingdom, oxtra shinping spac: bicams available
gomewhat suddsnly ; and in order to take immediate advantage of it, without wast-
ing ths tim> involvad in the issue of import licness, placing ord-rs, elc., Govern-
ment made fomporary arrangsments with the- authorities in the United Kingdom
whereby they would ship any consumer goods as soon as they bocame available
for India, and import licances would be issued in India on ths rocoipt of advice of
shipm-nt.. Thxse spacial arrangemonts coms to an end at the end of Fobruary;
but moeanwhile the issue of import licences has bson expanded, and this expansion
will have had its effsct in augmenting the supply of goods available for India.

5. As regards the goods specifically meationed by the Honourable Membsar,
the position is that moadicines ars now coming forward in fairly satisfactory quanti-
ties, while arrangoments have bean made for the supply of elactric bulbs from the
United Kingdom and the United Statass-of America, which, togsther with the bulbs
locally produced, is expected to mest essantial rejuiremeats. Efforts are boing
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made to secure an increase in the United Kingdom allocation of woollen goods to
India, but in regard to hosiery no special steps are being taken as India is exyected
to be self-sufficient in this commedity. Hardwaie is available only in small quanti-
ties, but the United Kingdem autherities have been requested to make the maximum
possible allocation to India.

AMOUNT OF MONEY SPENT IN ADVERTISEMENTS BY THE DEPARTMENT OF INFORMATION
AND BROADCASTING AND BY OTHER IDEPARTMENTS.

123.. TRE HoNOURABLE Mr. HOSSAIN IMAM : (a) Will Government state the
amount of money spent in Government advertisements of each Department during
the nine menths of 1943-44 and the amounts paid to English, Hindi and Urdu news-
papers ¢ (b) Is there any Central office for this and what are the names of Gov-
ernment agents (publicity) through whom advertisement is placed ? (¢) What is the
ccmmission paid to each agent ? (d) Is there any approved list of newspapers and a
black list, if c0 what are the names of English and Urdu black listed papers ?

TEE HoNOURABLE SiR MAHOMED USMAN: (1) The imformation relat-
ing to the amount of money spent in Press Advertisements by the Department of
Information and Broadcasting ard by other Departments through the Information
and Broadcastirg Department durirg the first nine months of the finaneial year
1943-44, the amounts paid to English, Hindi and Urdu newspapers, and the ad-
vertising agents used are placed on the table.

(2) The advertisements have -been placed by the Advertising Consultant to
the Government of India in the Department of Information and Broadcasting.

. (3) No commission is paid by Goverr.ment for newspaper space to these agents.
The agents draw their commission from newspapers.

(4) An approved list of newspapers is maintained on the basis of circulation.

(5) There are no papers which are black listed.

THE HoNovkaBLE MR. HOSSAIN IMAM: What is the critérion for placing
a newspager onthe approved list ?

THE HoNoURABLE STR MAHOMED USMAN : I have already answered that :
the basis of circulation.

. Rs,  “a.

. P.
Department of Information and Broadcasting . . . . . 5,49,609 0 O
Railway Board . . . . . . . . . . 10,200 0 0
Labour Department . . .- . . . . . 6,136 0 ©
Finance Department . . . . . . . . . . 2,10,708 0 0
Posts and Telegraphg Department . . . . . . . 8,962 0 0
War Department\ . . . . . . . . . 3,528 0 0
"~ ToraL . 7,80,223 0 0

(2) The amounts paid to Englieh, Hindi and Urdu newspapers are :— R
S. A, P.
English pagpers . . . . 3,915,254 0 0
Hindi pupors . . e . . 54,610 0 0
Urdu pepers . . p R ; . 85,410 0 0

IMPORTS OF BARLEY FROM IRAQ.

124. ToE HcrotrarlE Mr. G. S. MOTILAL: (¢) Will Government ¢tate
whether barley was imported fiom Iran or any other country during the last six
months ? If so, how much and at whkat price ¢ How has it been disposed of ¢

(t) Has its quality been examined, if so, what is the report ? .

(c) Is it being forced on gecyle in some parts of India through rationing ¢  If so,
in which places ?

(d) What steps do Governnient propose to take to mitigate reasonable com-
plaints of the citizens of Bombay ? ’ L

TEE HoNoURABLE MR. B..R. SEN: (a) Yes. 127,000 tons were imported.
It has been allotted partly to the Défence Services and partly to deficit,areas. It
is not in the public interest to disclose the price as negotiations are still proceed.

' (b) The Iraq barley normally contains some black grains. The latter are
grown mainly in North Iraq and a mixture is inevitable—10 per cent. to 30 per cent.
is normal. The quality is quite suitable for human consumption and is much the

.
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same as that of ordinary Indian barley except for the presence of the black grained
variety.

(c) Pound and milled barley is normally consymed mixed with wheat flour
and gram flour throughout«a large part of India. It is being issued as part of the
wheat ration in Bombay and will be similarly issued in other areas. :

(d) The matter was discussed in a recent meeting of the Food Advisory Counqil
of the Bombay Government. On the recommendation of the Food Advisory Couneil,
the Bombay Government have since dectded to put dehusked barley on the market
side by side with barley in husk with effect from the end of this month. Dehusked
barley will be sold at a slightly higher price than husked barley.

Tee HoNouraBLE Paxpir HIRDAY NATH KUNZRU: Have any food-
grains been sent from India to Iraq in return for the barley bought from Iran %

THE HoNOURABLE MR. B. R. SEN: Not so far as I am aware.

TeE HoNoUrABLE MR. HOSSAIN IMAM: Why was barley imported from

Iraq ?
THE HoNoURABLE MR. B. R. SEN: Because it is easier to import from a
country like Iraq than from a distant country. .

- THE HoNoURABLE MR. HOSSAIN IMAM : Was not wheat available in Sind,

which is nearer still ? :

TuE HoNoURABLE MR. B. R. SEN: .We wanted some foodgrains frcm over-
seas.

THE HoNOURABLE MR. HOSSAIN IMAM :, Will the price be paid in sterling
or in gold ? .

THE HoNoURABLE MR. B. R. SEN: I am unable to say.

TeE HoNourRABLE Mr. HOSSAIN IMAM: Have we any agreement with
the Iraq Government in respect of our purchases and payments ?

THE HoNoUBABLE MR. B. R. SEN : No, Sir..

RaTioNING OF BARLEY IN BoMmBAY. R

125. ToE HonoURABLE MR. G. 8. MOTILAL : (#) Did the Bombay Govern-
ment protest against 25 per cent. barley being given along with wheat as ration to
the people of Bombay ? . . “

(b) Did the Government of India insist on rationing of barley ? If so, for what
reasons ?

(c) Have the Government of India seen the report of discussion on the subject
in the municipal Corporation of Bombay on the 3rd February ? . .

THE HoNOURABLE MR. B. R. SEN: (a) The Government of Bombay them-
selves fixed the proportion of barley to wheat in the ration.

(b) The Government of India allotted to the Government of Bombay and to
other Governments a quota of barley with the intention that it should be used to
supplement supplies of wheat.

(c) Yes. -

Tue HONOURABLE MR. G. S. MOTILAL: Did the Government of Bombay
protest against the allotment of barley ?

THE HoNoUurABLE MR. B. R. SEN : No, Sir.

RATIONING OF BARLEY IN BOMBAY.

126. THE HoNourABLE MR. G. 8. MOTILAL : (a) Is it a fact that’ the barley
given as part of rationed supply was originally purchased for mules ?

(b) Why is it not unhusked before giving it in ration ?

THE HONOURABLE MR. B. R. SEN: (a) No, Sir. .

(b) Most barley consumed in India is milled witl® wheat and other foodgrains
and is not unhusked before grinding. -

L]
L]
RaTtioNING oF BARLEY IN BomBay.

]27.. THE HoNoURABLE ME. G. S. MOTILAL: (s) Will Government state
whether if is the damaged barley that is being supplied as part of the rationed food-
grains in Bombay or whether it is of very inferior quality or both ?

(b) What steps do the Government propose to take in the matter ?

(c) Will that barley be given in Delhi also ?
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(d) How much of it is still in stock with different provincial Governments ?
-(e) Can it not be utilised for feeding animals where animals are fed on other
better grains ?
Tae HoNOYRABLE MR. B. R. SEN: (a) It is neither damaged nor of inferior
quality.
. " (b) Does not arise. N
B¥ (¢) The composition of the Delhi ration has not been decided.
B! (d) The Government of India are not aware of the exact quantities of barley
held by various Provincial Governments. The information has been called for.
(e) Barley is already used widely in India as food both for men and for animals.
THE HoNOURABLE M. G. S. MOTILAL: Is it used in the Province of
Bombay ?

TaE HONOURABLE MR. B. R. SEN : It is being used in the Province of Bombay

now.
THE HONOURABLE Mr. G. S. MOTILAL : That is, after it is supplied in the
rationing scheme. Was it used in Bombay . before ?

TrE HoNoURABLE MR. B. R. SEN: It is used in different parts of India as
food for human beings.

THE HoNOURABLE MR. G. 8. MOTILAL: Why then is it nqt given only ¢o
those parts where it is used ? )

TEE HoNoURABLE MR. B. R. SEN: Barley is being used in those parts of .
India.

STATEMENT LAID ON THE TABLE. .
. CoMMERCIAL TREATIES AND NOTES. .
Tre HoNouraBLE MR. N. R. PILLAI (Commerce Secretary): Sir, I lay on
the table a further statement of Commercial Treaties and Notes affecting India.
The agreements mentioned under #tems 1 and 2 of Part II are also laid on the table.

Statement of Commercial Treatics and Notes affecting India.
PaArT T. .
Agrecments under which the products of India receive most-favoure:1-Nation treatment.

Countrie: which are * Nature and date of -+  Description. " Remarks.
parties to the Agreement. Agreement.

U. K. and Egypt . Exch.ange of Notes, Commercial These notes provide for the pro-

dated 16th Febru- lengation of the Provisional
¢ . -ary, 1943 and 22nd Commercial Agreement con-
. March, 1943. cluded between those Govern-

ments by the Exchange of Notes,
- dated 5th and 7th June, 1930,
until the 16th February, 1944,
unless previously replaced by a
treaty regulating definitely the
commercial relations between

. the two countries. .
Parr II.
Agreemcents to which India s a party. -
Countries which are Nature of Description. Date of
parties to the Agreoment. Agreomont. Agreement.
1. U. K, India and Treaty (with Ex- Relinquishment of extra-terri- 11th January,
China. change of Notes and  torialrights in China, and the ~ 1948.
Agreed Minute). Regulation of Related Matters.
2. U. K,, India and Agreement . . Extending the Inter-Govern- 22nd December,
Netherlands. . mental Rubber Agreement, of .
. 1934 (subsequently amended

and expanded) for a further b
iod of 4 months from 31st
December, 1943,

Part IIL
Denunciation of Treattes.
Nil. ‘
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TREATY.

His Majesty the King of Great Britain, Ireland and of the British Dominions beyond the
Sear, Emperor of India, and His Excellency the President of the National Government of the
Republic of China : . )

Being desirous of defining more clearly in a spirit of friendship the general relations between
them, and for this purpose to eettle cortain matters relating to jurisdictiom in China;

Have decided to conclude a Treaty for this purpose and to that end have appointed as
threir Plenipotentiarios : . o -

His Mnrjesty the King of Groat Britain, Ireland and of the British Dominions beyond the
8ear, Emreror of India (hereinafter referred to as His Majesty the King) :

For the United Kingdom of Great Britain and Ncrthern Ireland :

His Excellency, Sir Horace James S8ymour, K.C.M.G., C.V.0O., His Majesty’s Ambaasador
Extraordinary and Plenipotentiary to the Republic of China ;

. « For India : -

Hugh Edward Richardsen, Esq., an officer of #he Indian Political Service ;

His Excellency the Pre:ident of the National Government of Republic of China :

H. E., Doctor Tse Vung Socng, Minister for Foroign Affairs of the Republic of China ; Who,
having communirated to each other their full powers, found to be in good and due form, have
agreed as follows :— o R

Article 1.

(1) Tho territories of the High Contracting Parties to which the present Treaty applies are,
on tho part of His Majesty the King, the United Kingdom of Groat Britain aud Northern Ireland,
Indis, ei! colonics, oversens itorritorios, protectorates of His Majesty, el ten'it,orios.undor .Hu

rotection or suzerainty and o1l mandated territorios in respect of which the mandate is exercised
His Governmont in the United Kingdom ; and on tho part of His Exoellency the President
o¥ tho National Government of the Republic of China, all the territories of the Republic of China.
Any refaronce in subsequont articles of the present Treaty to the territories of one or the other
High Coniracting Party shall be deemed to relate to those territories of that High Contracting
Panty to which the present Treaty epplios. ) X

(2) In the present Treaty, tho term * nationals of the one (or of the other) High Contracting
Party * shall in rolations to His'Majostw the King mean all British subjects and all British pro-
tected porsons bolonging tc the territories to which the present Treatyeapplies ; and in relation
to the Republic of China, all nationals of tho Republic of China. .

(3) Tho exprossion * compenies of the one (or of the other) High Contracting Party ' shall
for tl.o purporo of tho prosent Treuty be interproted,as meaning limited liability and othar com-
panios, partnerships and asscciefions constituted under the law of the territories of that High
Contrecting Party to which the prosent Treaty applies.

Article 2.

All those prcvisions of treaties or agreements in force between His Majesty the King and
His Excelloncy the President ¢f the National Governmeut of the Republic of China which auth-
orise His Majesty or His representatives to ~xercise jurisdiction over nationals or companies of
His Majosty in the territory of the Republic of China are hereby abrogated. Nationals and
companies of His Majesty the King shall be subject in tho territory of the Republic of China to
the jurisdiction of the Government of the Republic of China, in accordance with the principles
of international law and practice.

Article 3. . .

(1) His Majesty tho King considers that the Final Protocol conoluded at Peking on Sep-
tember 7th, 1901, between the Chinese Govornment and other Governments, including His
Mazjesty’s Government in the United Kingdom, should be terminated, and agrees that the rights
accordod to His Mujosty’s Govornment in the United Kingdom under that Protocol and under ®
the agrevments supplementary thoroto »hall teaso. )

(2) His Majosty’s Governmont in tho United Kingdom will co-operato with the Govern-
ment of the Ropublic of China for the reaching of any necessary agreements with the other Go-
vernmonts: concerned for the transfor to the Government of the Republic of China of the ad-
ministration and conirol of tho diplomatic quarter®at Peiping, including the official assets and
the official obligations of the diplomatic quarter, it boing mutually understood that the Govern-
ment of the Ropublic of Chiaa, in taking ovor administration and control of the diplomatic
quarter, will make provision for the assumption and discharge of the official obligations and
ltfgbili'tios of the diplomatic quartor and for the rocognition and protection of all legitimate rights

erein. -
i (3) Tho Government of the Ropublic of China shall accord to His Majesty’s Government
in the United Kingdowmn a continued right to use for official purposes the land which has been
allocatod to His Majesty’s Govornmont in tho United Kingdom in the diplomatic quarter in
Peiping, on parts of which are located buildings bolonging to His Majesty’s Govornment in the
United Kingdom. '
Article 4. ®

(1) His Majesty the King considers that tho International Settlements at Shanghai and
Amoy should revert to the administration and control of the Government of the Republic of
Sg:;:; and agrees that the rights accorded to His Majesty in relation to thoso Settléments shall

(2) His Majesty’s Gavernment in the Unitod Kin dom will co-operate with the Govern:
of the Republic of China for the reaching of any noc%ssary agreemgnta with the otger gg\;‘;l:‘:
ments concerned for the transfer to the Government of the Republic of China of the administra.
tion and control of the International Settlements at Shanghai and Amoy, including the official
assots and the official obligations of those Settlements, it being mutually understood that the °

A ]
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Government of the Republic of China, in taking over administration and control of those Settle-
ments, will make provision for the assumption and dischargo of the official obligations and liabi-
lities of those Settlements and for the recognition and protoctiog of all legitimate rights therein.

(3) His Majesty the King agrees that the British Concession (including the whole British
municipal area) at Tientsin and the Britich Concession at Canton shall revert to the administra-
tion and’control of the Government of the Republic of China and that tho rights accorded to
His Majosty in relation to those Concessions shall cease,

- (4) The administration and control of the British Concession (including the whole British
municipal area) at Tiertsin and the British Concession at Canton, inoluding their official assets
and official obligations shall bo transforred to the Governmont of tho Reopublic of China, it being
mutually understood that the Governmont of the Repaiblic of China in taking over administra-
tion and control of those Concessions will make provision for the assumption and discharge
of the cfficial obligations and liubilities of those Concessions and for the recognition and protec-
tion of all legitimate rights therein. =

Article 5.

(1) In order to obviate any questions s to existing rights in respect of or as to existing
titles to real property in the territory of the Republic of China possossed by nationals and com-
panies of His Majesty the King, or by His Majcsty’s Government in the United Kingdom, and
in particular questions which might arise frcm the abicgaticn of the provisions of treaties and
agreements provided for in Article 2 of the present Trcaty, the High Contracting Partics agree
that such existing rights or titles shall be indefeasible and «hall not| bo questioned upon any
ground except upon prcof, established throvgh due process of law, of fraud or of fraudulent or
dishonest practices in the acquisition of such rights or titles, it being understood that no right
or title shall be rendered invalid by virtue of any subsequent change in tho original procedure
through which it was acquired. It is also agreed that the exercise of these rights or titles shall
be subject to the laws and regulations of the Republic of China concerning taxation, national
defence and the right of eminent domain ; and that no such rights or titles may be alienated to
the government or nationals (including comranies) of any third country without the express
consent of the Government of the Republic of China.

(2) The High Contracting Parties also agree that if it should be the desire of the Govern-
ment of the Republic of China to replace by new deeds of ownership existing leases in perpetuity .
or other documentary evidence relating to real property held by nationals or companius of His
Majesty the King or by His Majesty’s Government in the United Kingdom, the replacement shall
be made by the Chinete authorities without clarges of any sort and the new deeds of ownership
shall fully protect the holdgrs of such leases dr other documentary evidence, and their legal heirs
and assigns without dilninution of their prior rights and interests, including the right of aliena-
tion. .

(3) The High Contracting Parties agree further that nationals or compcnies of His Majesty
the King or Hiz Majosty’s Government in the United Kingdom shall not be required or asked
by tho Chinese authorities tp make any payments of fees in connection with land transfers for
or with relation to any period prior to the effective date of this Treaty.

Article 6.

His Majesty the King having long accorded rights to nat'onals of the Republic of China
” within each of the territories of His Majesty to travel, reside and carry on commerce throughout
the whole extent of tkat territory, the Govermnent of the Republic of China agrees to accord
similar rights to nationals of His Majesty within the territory of the Republic of China. ,Each
High Contracting Party will endeavour to accord in his territorics to nationals and companies
of the other High Contracting Party in regard to all legal procoodings and in mattors relating
@ to the administration of justice and the levying of taxes and requirements in connoxion there-

with treatment not less favourable than that accorded to his own nationals and companies.

. Article 7.

The consular officers of one High Contracting Party, duly provided with exequaturs, shall
be permitted to reside in such ports, places and cities of the territories of the other High Contract-
ing Party as may be agreed upon. The consular officers of one High Contracting Party shall have
the right within their districts in the territories of the othor High Contracting Party to interview,
communicate with and to advire the nationals and companios of tho former High Contracting
Party, and the nationals and companies of one High Contracting Party within the torritories of
the other High Contraecting Party shall Lave the right at all times to communicate with the
consular officers of the former High Contracting Party. The consular officers of one High Con-
tracting Party in the territories of the other shall be informod immediately by the appropriate
Jocal authorities when any of their naticnals are arrested or dotained in thoir consular districts
by the local authorities. They shall Lavo the right to visit within tho limits of their districts
any of their nationals who are under arrest or awaiting trial in pricon. Communications from
the nationals of one High Contracting ©arty in prison in the territorios of the other High Con-
tracting Party addresced to the consular officers of the former High Contracting Party will be:
forwarded to the appropriate consular officors by tho local authoritios. Consular officers of one
High Contracting Party shall be accorded in the torritorios of tho other High Contracting Party
the rights, privileges and immunities. enjoyed by consular officers under modern international
usage.

Article 8.

(1) The High Contracting Parties will enter into negotiations for the conclusion of a compre.
hensive modern treaty or treaties of friendship, commerce, navigation and consular rights upon
the request of either of them or in any case within six months after the cessation of the hostilities
in the war against the common enemies in which they are both now engaged. The treaty or
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L
treaties to be thus negotiated will be based upon the principles of international law and practice-
as reflected in modern international procedure and in the modern treaties which each of the High
Contracting Parties have respectively concluded with other FPowers in recent years.

(2) Pending the conclusion of the com{)rehensive treaty or treaties referred to in the px.'eced-v
ing parsgraph, if any questions affecting the rights in the territory of thcﬁ%quhc of China of
the nationals or companies of His Majesty the King, or of His Majesty’s Government in tho-
United Kingdom or of the Government of India, thould arice in future and if th(?se questions-
are not covered by the prerent Trehty and the Exchange of Notes or by the provisions of exist-
ing treaties, conventions and agreements between the High Contracting Partios which are not
abrogated by or inconsistont with the rresent Treaty and Exchange of Notes, such questions
shall be discussed by representatives of the Migh Contracting Partivs and shall be decided ih
accordanco with the generally accepted principles of international law and witl® modern inter-
national practico.

Article 9.

The present Treaty shall bo ratified and the instruments of ratification shall be exchanged
. at Chungking as soon as possible. The Treaty shall come into force on the day of the exchange
of ratifications.
In witness wheroof the above mentioned Plenipotentiaries have signed ¢he present Treaty
and affixed thereto thoir seals. - )
Dono at Chungking this Eleventh day of January, 1943, corresponding to the Eleventh day
of the First month of the 32nd year of the Republic of China in duplicate in English and Chinese,.
both texts being equally authentic. *

(L. S.) H.J. SEYMOUR.
(L. 8.) H. E. RICHARDSON.
(L. 8.) TSE VUNG SOONG.

EXCHANGE OF NOTES.

A.—Note from Dr. Tse Vung Soong, Chinesc Minister for Foreign Affairs, to Sir Horace James
Seymour.

Chungking, January 11th, 1943.
BIr " ) * .

’ During the negotiations for the treaty signed today between His Excellency the President
of the National Government of ths Republic of China and His Majesty tho King of Great Britain,
Ireland and the British Dominions beyond the Seas, Emperor of India, for the United Kingdom
of Grent Britain and Northern Ireland, and India, a number of questions have kpeen discussed
upon which agreement has been reached. The understandings reached with regard to t.hese
points are recorded in the annex to the prosent note, which anuex shall be cnsidered as an inte-
gral part of the Treaty signed today and shall be considered as-effective upon the date of the:
entrance into force of that Treaty. I should be glad if Your Excellency would confirm these
understandings on behalf of His Majesty’s Govarnment in the United Kingdom.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest.

consideration.
TSE VUNG SOONG.
H. E. 8ir Horace James Seymour, K.C.M.G., C.V.0., -
His Majesty’s Ambassador, CHUNGKING. hd *

~ L d
. ANNEX.

1. With reference to Article 2 and Article 8 (2) of the Treaty, it is understood that :

(a) His Majesty the King relinquishes all oxisting Treaty rights relating to tho systom of
Treaty Ports in China. His Excellenty the President of the National Government of the Re-'
public of China and His Majesty the King mutually agree that the merchant vessels of the one
High Contracting Party shall be permitted freely to come to ports, places and waters in the terri--
tories of the other High Contracting Party which are or may be opene® to overseas merchant
shipping und that the treatient accorded to such vessofs in such ports, places and waters shalk
be no less favourable than that accorded to national yessels and shall be as favourable as that
accorded to vexrels of any third country. The term ‘ vossels  of a High Contracting Party means
all veseels registercd under the law of any of the torritorics of that High Contracting Party to
which tho Troaty signed this day applies. .

(b) His Majesty tho King relinquishes all existing rights relating to the special courts in the-
International Settlements at Shanghai and Amoy. '

(c) His Majesty the King relinquishes all existing rights with regard to the employment of’
foreign pilots in the ports of the territories of the Republic of China.

(d) His Mujesty the King relinquishes all existing Treaty rights relating to the entry of His
naval vessols into tho wators of the Republic of China ; and the Government of the Republic of”
China and His Majesty’s Government in the United Kingdom shall extend to each other in con-
nexion with the visits of the warships of the one High Contracting Party to the ports of the ogher
High Contracting Party mutual courtesy in accordance with ardinary international usage.

(¢) His Majesty the King relinquishes any right to claim the appointment of a British subject
as Inspoctor-General of the Chinese Customs, .

(f)_All the courts of His Majesty the King which have hitherto boen sitting in the territories
of the Bepublic of China having been closed down in accordance with Article 2 of the Treaty
signed this day, the orders, decrees, judgments and other acts of any of His Majesty’s courts in.
China shall be considered as res judicata and shall when necessary ke enforced by the Chinese
authorities ; further, any cates pending before any of His Majesty’s courts in China at the time
of the coming into effect of the Treaty shall if the plaintiff or the petitioner so- desires be:
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Temitted to the appropriate courts of the Government of the Republic of China which shall
‘proceed 13 dispose of themn as expeditiously as possible and in ro doing shall so far as practicable
apply the law which the court of His Majesty would have applied.

(9) His Majesty the King relingtiishes the special rights which his vessols have been accorded
with regard to co&st,ix‘(trade and inJand navigation in the waters of tho Republic of China, and
‘the Government of the Republic of China are prepared to take over any proporties of His Majesty’s
nationals or companies which have boen used for the purposes of these trades and which the

--owners may wish tb dispose of and to pay adequate componaation therefor. The Government
of the Republic of -China relinquishes tﬁe special rights which have been accorded to Chinese
vessels in respoct of navigation on tho river Irrawaddy undor Article 12 of the Convention signed
in London on March Ist, 1894. Should one High Contracting Party accord in any of his terri-
tories tho right pf coasting trads or inland navigation to the vessels of any third country, such
rights would similarly be accorded to the vessols of the other High Contracting Purty provided
that tho latter High Contracting Party permits the vestels of the former High Contracting Party
to engago in the coasting trade or inland navigation of his territories.

Coasting trade and inland navigation are oxcepted from the requiroment of national treat-
ment and are to be regulated according to the laws of each High Contracting Purty in relation
thereto. It is agreed, howevar, that the vessels of either High Contracting Party shall onjoy
within thio territories of the otker High Contracting Party with regard to coasting trade and in-
land navigation treatmont as favourable as that accorded to the veasels of any third country
subject to the abovementioned proviso. )

2. With referengo to tho last sentenco of Article 5 (1) of ths Tre:ty, the G worament of the
Republic of China declare that the restrictions on the right of alionstion of existing rights and
titles to real property referred to in that Article will bo appliod by tho Ckino o ruthorities in an
equitablo manner and that if and when the Chinese Governmont decline to assent to a proposed
transfer, the Chinere Government will, in a spirit of justice and with a view to procluding loss on
the part of the nationals or companios of His Majesty the King whose intereits are affected,
undertcke, if Ro requested by the national or company of His Majesty to whom permission to
alienate- has been rofured, to take over the rights and titles in que:tion and pay adequate com-
pensation therafor. . ’

3. It is understotnd that the aboiition of the syatom of the Troaty Ports will not offoct exist-
ing property rights ehd that the nationels of each High Contracting Party will onjoy the right
to acquire and hold real property throughout the territorios of thoe othoer High Contracting Party
in accordance with the conditions and roquirements pre:cribed in the laws and regulations of
that High Contracting Party. .

4. Tt is fusther agteed that questions which may affect the sovereignty. of the Republic of
China and which are,not covered by the present Traaty or by the preceding lprovis.ions of the
present Noto shall be discussod by the Represontatives of tho Governmont of the Ropublic of
‘China and His Majesty’s Governmont in the United Kingdom and decided in accordance with
the generally accepted principlos of international Jaw and modern international practice.

B.—Note from Sir Horace James Seymour, to Dr. Tse Vung Soong, Chinese Minister for Foreign
- Affairs. :
Chungking, January 11th, 1943.

81m, . : - .

1 have the hofiour to acknowledge receipt of Your Excelloncy’s Note of today’s date reading
as follows :— ¢ ’ : i

“ During tho negotiations for the Treaty signed today between His Excellency the Presi-
dent of the National Government of the Republic of China and His Majosty the King of Great
Britain, Ireland and the British Dominions beyond the Seas, Emnperor of India, for the United
Kingdom of Great Britain and Northern Ireland and India, & number of questions have been
discussed upon which agreement has been reached. The undoerstandings reached with regard
to these points are recorded in the annex to the present Note, which annex shall be considered
as an integral part of the Treaty signed today and shall be considered as effective upon the date
of the entrance into force of that Treaty. I thould be glad if Your Excellency WOul,(‘i confirm
these understandings on behalf of His Majesty’s Government in the United Kingdom.

1 have the honour on behalf of His Majesty’s Government in the United Kingdom o con-
firm the understandings reached between us as recorded in the annex to Your Excellency’s Note,
which annox shall be conridered as an integral part of the Treaty signed today and shall be con-
sidered as offective upon the date of the entrance into force of that Treaty. .

I avail myself of this opportunity to renew to Your Excellency the assrance of my highest

consideration. H. J. SEYMOUR.
His Excellency Dr. Tse Vung Soong,
Minister for Foreign Affairs of the
Republie of China, Chungking. -

O.-:iVotc from Dr. Tse Vung Soong, Chinese Miniater for Foreign Affairs, to Myr. Hugh Edward

Richardson. : :
’ Chungking, January 11th, 1943,
sm ' ~ . 3
’ During the negotiations for the Treaty signéd today between His Excellency the President
of the National Government of the Republic of China and His Majeaty the King of Great Britain,
Ireland and the British Dominions beyond the Seas, Emperor of India, for the United ngdom
of Great Britain and Northern Ireland and India, & number of questions have been digcussed
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upon which agreement has been reached, The understandings reached with regard to those-
points are recorded in the annex to the present Note, which annex shall be considered as an in-
tegral part of the Treaty signed today and shall be considered as effective upon the date of the-
entrance into force of that Treaty. I should be glad if you would confirm these understanding,
on behalf of the Governm:ent of India.

I avail myself of this opportunity to offer to you tho #ssurance of my hih consideration.

TSE VUNG SOONG.. .
Hugh Edward Richardson, Esry.,
Indian Agency General, Chungking.

ANNEX, -

. ;

1. With reference to Article 2 and Article 8 (2) of the Treaty, it is understood that :

* (a) His Majesty the King Ewmperor relinquishes all existing treaty rights relating to the
system of Treaty Ports in China. His Excellency the President of the National Government.
of the Republic of China and His Majcsty the King Emperor mutually agree that the merchant
vesgels of the one High Contracting Party shall be permitted freely to come to ports, places and
waters in the territories of tl.e otl.er High Contracting Party which are or may be opened to over-
eeas merchant shipping and that the treatn ent accorded to such vessels in such ports, places:
and waters shall Le no less favourable than that accorded to mational vetsels and shall be as
favourabl¢ as that accorded to vessels of any third country. The term ‘‘ vessels ’ of a High
Contracting Party n.eans all vessels rogistered under the law of any of the territories of that
High Contracting Party to which the Treaty signed this day applies. )

(b) His Majesty the King En peror relinquishes all existing treaty rights relating to the
special! courts in the International Settlements at Shanghai and Amoy.

“(c) His Majesty tho King Emperor relinquishes all existing righta with regard to the employ-
ment of foreign filots in the ports of the territories of the Republic of China. )

(d) Eis Majesty the King Emperer relinquishen allexisting treaty rights relating to the
entry of His naval vessols into the waters of the Republic of China : and the Government of the
Republic of China and the GoVernment of India shall extend to each other in connexion with
the visits of the warships of tl:e one High Contracting Party to the ports of the other High Con-
tracting Party mutual courtesy in accordance with ordinary international usage.

(e) His Majesty the King Emreror relinquishes any right to claim the appointment of a
British subject as Inspector-Ceneral of the Chinese Customs. ’ . i

(f) All the courts of His Majesty tlie King Emp:cror which have hitherto heen sitting in the
territories of the Republic of China having heen closed,down in accordance with article 2 of the
Treaty signed this day, the orders, decrees, judgments and other acts of any gf His Majesty’s
courts in China shall be considered as res judicata and shall when necessary be enforced by the
Chinese autl.orities ; further, any cases pending before any of His Majesty's courts in China at
the time of the coming into effect of the Treaty shall if the plaintiff or the petitioner so desires be
remitted to the appropriate courts of the Governmrent of the Republic of China which shall pro-
ceed to dispose of them as expeditiously as possible and in so doing shall so far as practicable
apply the law which the court of His Majesty would have applied.

(9) His Majesty the King Emperor relinquishes the special rights which His vessels have
been accorded with regard to coesting trade and inland navigation in the waters of the Republic
of China, and the Government of the Republic of China are prepared to take over any properties
of His Majesty’s nationals gr companies which have been used for the purppses of thege ¢rades
and which the owners may wish to dispose of and to pay adequate compensation therefor. The
Government of the Republic of China relinquish the special rights which have bPeen accorded to
Chinese vessels in respect of navigation on the river Irrawaddy under Article 12 of the Convention
signed in London on March 1st, 1894. Should one High Contracting Party accord in any of his
territories the right of coasting trade or inland navigation to the vessels of any third country
such rights would similarly he accorded to the vessels of the other High Contracting Party pro-
vided that the latter High Contracting Party permits the vessels of the former High Contract-
hg Party to engage in the coasting trade or inland navigation of his territories. Coasting trade
and land navigation are excepted from the requiremgnt of national tr8atment and are to be re.
gulated according to the laws of each High Contracting Party in relation thereto. It is agreed,
however, that the vessels of either High Contracting Party shall enjoy within the territories of
the other High Contracting Party with regard to coasting trade and inland navigation treatment
as fayourable as that accorded to the vessels of any third country subject to the abovementioned
Pproviso.

2. With referenco to the last sentence of Article 5 (1) of the Treaty, the Government of the-

Republic of China declare that the restriction on the right of alienation of existing rights and
titles to real property referred to in that Article will be applied by the Chinese authorities in an
equitable manner and that, if and when the Chinese Government decline to assent to & proposd’
transfer, the Chinese Government will, in a rpirit of justice and with a view of pPlecluding loss on
the part of the nationals or companies of His Majesty the King Emperor whoste interests are-
affected, undertako, if 80 requested by the national or company of His Majesty to whontpermis-.
8ion to alienate has been refused, to take over the rights and titles in question and pay adgquate-
compensation therefor. . .
. 3. It is understood that the abolition of the system of the Treaty Ports will not affect exist-
Ing property rights and that the nationals of each High Contracting Party will enjoy the right
to acquire and hold real property throughout the territories of the other High Contracting Party
In accordance with the conditions and requirdments prescribed in the laws and regulations of”
that High Contracting Party. )

4. Itis further agreed that questions which may affect the sovereignty of the Republic of
China and which are not covered by the present Treaty or by the preceding provisiosn of the-
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t Note shall be discussed by the Representatives of the Govermment of the Republic of
“hina and the Government of India and decided in accordance with the generally acceptod
principles of international law and modern international practice. :

_D.—Note from Mr. Hugh Edward Richardson, X;ﬁ Dr. T'se Vung Soong, Chinese Minister for Foreign
y R .. airs.

5 : Chungking, January 11th, 1943,
JVOIR,
. }lhave the honour to acknowledge receipt of Your Excellency’s Note of today’s date reading
-8 follows :—

*  “During the negotiations for the Treaty signed today betwean His Excellency the President
of the National Government of the Republic of Chjna-and His Majesty the King of Great Britain,
Ireland and the British Dominions boyond the Seas, Emperor of India, for the United Kingdom
.of Great Britain and Northern Ireland and India, a number of quostions have beon discussed
upon which agreoment has beon reached. The understandings reached with regard to theso
points are recorded in the annex to the present Note, which annex shall bo considered as an in-
-tegral part of tho Treaty signed today and shall be considered as effective upon the date of the
.entrance into force of that Treaty. I should bo glad if you would confirm these understandings
.on behalf of the Government of India.” . *

Thave the honsur on behalf of the Government of India to confirm the understandings reached
‘between us as recordoed in the annex to Your Excellency’s Note, which annex shall bo considered
as an integral part of the Treaty signed today and shall be considered as effective upon tho date
.of the entrance into force of that Treaty.

I avail myself®of this opportunity to offer to Your Excellency tho assurance of my highest

«consideration.
. H. E. RICHARDSON.
His Excelleney Dr. Tse Vung Soong,
Minister for Foreign Affairs of the
Republic of China, Chungking.

AGREED MINUTE.

With refervnce to paragraph 1 (¢) of the Annex to the Notoe from the Chinese Minister for
Foreign Affairs to His Majesty’s Ambassador in connection with the Treaty signed today, it is
understood that both High Contracting Parties reserve the right to close any port to all overseas
merchant shipping for reasons of national security.

With reference to paragraph 1 (g) of the Annex to the Note from the Chinese Minister for
Foreign Affairs to His Majesty’s Ambassador Tn connexion with the Treaty signed today, His
‘Masjesty’s Ambassadior informed the Chinese Government that trade between India on the one
hand and Burma or Ceylon on the other has always been regarded as.coasting trade.

H. J. SEYMOUR.

€ TSE VUNG SOONG.

CHUNGKING ;

January 11th 1943,
. T —_—

/
I hereby certify this to be a true copy of the original.
' Sd. BARKELEY GAGE,

First Secretary.
‘BrrriseE EMBASSY, Seal of ’
CHUNGKING ; British Embassy,
January 13th, 1943. Chungking.

The Government 6f the United Kingdom of Great Brita'n and Northern Ireland, the Govern -
.ment of India and the Covernment of the Kingdoin of the Netherlands : .
_ Considering that the Agreement to ~egulate the production and export of rubber, signed in
London on the 7th May, 1934, and subsequently amended and expanded. will terminate on the
31st December, 1943, and that it is desirable to provide for a tomperary continuation of this
.agreement, while negotiations for the conclusion of & new agreament for consultation and infor.
mation as regards rubber and rubber substitutes can be completed :
Have accordingly agreed as follows :— o
Article 1.
The Agreement to regulate the production and export of rubber, signed in London on the
“7th May, 1934, and subsequently amended and expanded, shall remain in force for a further period
.of four calend#® months from the 31st December, 1943.
Iz Artiole 2.
No conrtibution to the expenses of the International Rubber Regulation Committee shall
:be poyable in respect of the period the 1st January, 1944, to the 30th April 1944.
) . Article 3.

The present agreement shall come into force from today’s date. .
In witnees whereof the undersigned plenipotentiaries, being authorised to this effect by their
respective Governments, have signed the present agreement and have affixed thereto their seals.
" Done in London this 22nd day of December, 1943, in English, in a single copy which shall
semain deptsited in the archives of the Government of the United Kingdom and of which ocertified

’
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copies shall be communicated by the Government of the United Kingdom to each of the other
contracting Governments. - .
For the Government of the United Kingdorh of Great Britain and Northern Ireland :
(L.8.) ANTHONY EDEN.
% or tho Government of India :
(L. S.) S. E. RUNGANADHAN. ¢ .

For the Government of the Kingdom of the Nothorlands : .
(L. 8.) E. MICHIELS v.VERDUYNEN. .

STANDING COMMITTEE FOR ROADS, 1944-45.
Tue HoNoURABLE Stk MAHOMED USMAN (Leader of the House): Sir, I

beg to move :—

“ That this Council do proceed to clect, in such manner as the Honourable the President
may direct, three membors to serve on the Standing CCommittee for Roads which will be constituted
to advire the Governor General in Couneil in the edministration of the Central Road Fund during

the financial year 1944.45.”
The Motion was adopted.

STANDING COMMITTEE FOR THE DEPARTMENT OJF POSTS AND AIR.
" THE HoxoURABLE SIR MAHOMED USMAN : Sir, I beg to move :—

“That this Council do proceed to elect, in such manner as the Honourable the President
may direct, two non-official members to serve on a Standing Committee ta advise on subjocts
other than * Roads ’, dealt with in the Department of Posts and Air, during the year 1944-45,”

The Motion was adopted.

TaE HonouraBLr THE PRESIDENT : With reference to the Motions which
have just been adopted by the Council, I have to announce that nominations to the
‘Committees will be received by the Secretary up to 11 A.M.son Tuesday, the 7th
March, I944, and the date of election, if necessary, will be announced later.

STANDING COMMITTEE ON PIEGRIMAGE TO THE, HESAZ.

Tae HoNOURABLE THE PRESIDENT : With reference £o the announcement
made by me on the 23rd February, 1944, I have to announce that the following
Honourable Members have been nominated for election to the Standing Committee
-on Pilgrimage to the Hejaz :— . ' .

_1. The Honourable Mr. Abdool Razak Hajee Abdool Suttar.

2. The Honourable Khan Bahadar Ali Buksh Mohamed Husain.

"There are two candidates for two seats and I declare them duly elected,

STANDING COMMITTEE ON EMIGRATION. °.

THE HoNoURABLE THE PRESIDENT : With reference to the announcement
made by me on the 23rd February, 1944, I have to announce that the following
Honourable Members have been nominated for election to the Standing Committee
-on Emigration :— '

1. The Honourable Pandit Hirday Nath Kunzru. .

2. The Honourable Mr. P. N. Sapru.  °

3. The Honourable Sir David Devadoss.

4. The Honourable Sayed Mohamed Padshah Sahib Bahadur.
“"There are four candidates for four scats and 1 declare them duly elected.

STANDING COMMITTEE FOR THE DEPARTMENT OF INFORMATION AND
BROADCASTING.

TueE HoNouraBLE THE PRESIDENT : Witk reference to the announcement
‘made by me on the 24th February, 1944, regarding nominations for election to the
-Standing Committee to advise on subjects in the Department of Informatin and
Broadcasting, I have to inform the House that the ‘Honourable Sir Ramunni Menon
has since withdrawn his candidature. As there now remain the following two candi-
-dates for two seats, I declare them duly elected :—

1. The Honourable Mr. Hossain Imam.
2. The Honourable Rai Bahadur Sri Narain Mahtha.,



€0AL MINES SAFETY (STO'V!N3) AMENDMENT BILL.

Tre HoNouraBLE MR. H. C. PRIOR (Labour Secretary): Sir, I move :—

‘‘ That the Bill further to amend the Coal Mines Safety (Stowing) Act, 1939, as passgl by
the Legislative Assombly, be taken into <onsideration.”

Sir, the reason for our bringing forward this Bill is fully explained in the State-
ment of Pbjetts and Reasons and I think there is very little for me to add. We
have found that it is necessary, in the intcrests of safety in coal mines and for the
protection of property to introduce this small amendment in the Coal Mines Safety
(Stowing) Act. .

Sir, I move.

The Motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.

The Tifle and Preamble were added to the Bill.

THE HoNouranLE Mr. H. C. PRIOR : Sir, I move :—
* That the Bill, as pasied by the Logzislative Asiembly, bo pas-ed.”
The Motion was adopted.

INDIAN COMPANIES (AMENDMENR) BILL.
TeE HoNoUGRABLE Mr. N. R. PILLAI (Commerce Secretary): Sir, I beg to
move :—

* That the Bill further to amend the Indian Conparics Act, 1913, as passed by the Legis-
lative Assembiy, be teken into consideration.”

During the past few years, Sir, there has been considerable, even feverish,
activity in establishing banking firms in this country, no fewer than 38 banks hav-
ing been established: between November, 1939 and November, 1942. An analysis
undertaken by the Reserve Eank of India of the share structure, managerfal arrange-
ments and the working methods of these companies has revealed certain undesir-
able featiires the nature of which is described in the Statement of Objects and Reasons.
Banking institutions constitute the life-blood of the economic system of a country,
"and an essential pre-requisite to the economic progréss of India is an improvement
in the banking system of this country. Unfortunately, it is not practicable in
present conditions to bring forward comprehensive banking legislation of the type
which Gavernment have in mind. But that does not mean that time should be
lost in taking steps to eliminate the undesirable trends which have characterised
recent banking developments in this country. This Bill seeks to achieve that
object. I need only add that the commercial community has been fully consulted,
and opinion is unanimous that the Reserve Bank’s proposals should be brought
into effect immediately.

Tae HoNouraBLE Mr. G. S. MOTILAL (Eombay: Non-Muhammadan) :
8ir, I rise to give my support to this amending Bill. This amending Bill proposes
to add two new sections to the Indian Companies Act, 1913. One a new section
277HH is to be added after section 277H. When section 277H was enacted, the
intention of the Government and of the Legislature was that no Company shal}
employ & managing agent. It was assumed—that was the implication in the mind
of the Government and of the Legislature—that a managing agent is one who re-
ceives remuneration by way of a share in the profits or by way of commission. But.
these words did not appear in the section. It simply said : ‘“ No banking company
shall after the expiry of two years from the commencement of the Indian Companies
(Amendment) Act, 1936, employ or be managed by a managing agent. It stopped
there, and did not say that it shall not pay remuneration to a managing agent by
way of commission or by way of a share in the profits. These words are now pro-
posed to be added by the new section. In the scction which is already there in the-
Act, there is an exception provided to it. The exception is that a banking com.
pany .can act as a managing agent. It is proposed to retain this section 277H and
the retention of this section 'makes these two sections appear somewhat incon-
sistent. I had a talk with the Commerce Secretary and he will probably throw some-
light why this section is being retained. I suppose it is being retained because the-
new section does not come into force immediately, but will come into force after
two years. The new section 277HH provides that no person shall be appointed!

(220)
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a managing agent whose remuneration shall be paid by way of a share in the profit

of the company or by way of commission. It further provides that if any person
is engaged to manage the business of a banking company, that person might be called
a manager or agent or by whatever other name, such person shall not be empleyed for-
more than a term of five years at any time, the idea being that at any one time he-
may be employed only for five years. Without this new section a manager could be,
employed and in this way the object of section 277H could be defeated by a bank-
ing company employing a manager for a term of seven years, eight years or even

20 years or any number of years. Hereafter with this new section in the Act a

banking company shall not be allowed #o engage a person for more than five years.

At the expiry of the term of five years a person can be engaged and a contract of
service entered into employing him for only a further term of five years.  This is

a salutary provision.

Tur HoNouraBLE THE PRESIDENT : It can be renewed.

TaHE HoNoURABLE MR. G. S. MOTILAL : At the end of five years it can be
renewed, if the same person is to be engaged at the end of five years, then again
at the end of another five years and so on. But there can be no contract hereafter,
with the new section being in the Act for employing a person for ten or even for six

€ars. ¢
y Tae HoNouraBLE THE PRESIDENT : Itisa wholesome rule, because if a
man has not done well he can be removed.

Tae HoNoURABLE M=. G. S. MOTILAL : That is the view I take, Sir.

The Government are now proposing to add another section and that is section
2771. As the Honourable the Commerce Secretary has said, recently theré have been
one or two instances in which certain individuals have made an attempt to 8o mani-
pulate the rules of a banking company that by investing only a emall portion and
holding only a small share out of the total capital of the company they retain control
of that corteern in their hands and this is done by the method of floating three types
of shares, one type of share is of a larger capitad, the second type is of a smaller
capital and the third type is of still much smaller capital and the sharehdlder of each
kind of share is given one vote equally. The man who wants to dontrol the concern
keeps the shares of the third type for which he has to invest a small capitgl for keep-
ing in his hand a large number of shares, and thus he enables himself to control
the banking concern. The new section makes provisions debarring any person
from using these methods. I therefore give it my wholehearted support.

‘'THE HoNOURABLE MR. N. R. PILLAI : @ir, the only point in the Honourable
Mr. Motilal’s speech which calls for an answer is the point concerning the retention
of section 277H, and to that point the Honourable Member has furnihed an answer
himself. The position, Sir, is that the new section 277HH does not confe into force
until after the expiry of two years from the commencement of this Act, and during
that interval it is necessary to retain the present section 277H. But it is Govern-
ment’s intention after that period to repeal that section.

Tae HoNoUraBLE THE PRESIDENT : Motion moved :—

* That the Bill further to amend the Indian Compenies Act, 1913, ag passed by the Legisla-
tive Assembly, be taken into consideration.”

Question put and Motion adopted.

Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TarE HonouraBLE MR. N. R. PILLATI : Sir, I move :

‘“ That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

INDIAN AIRCRAFT (AMENDMENT) BILL.

TaE HonouraBLE Sik MAHOMED USMAN (Posfs and Air Member) : Sir, I
move :—

*‘ That the Bill further to amend the Indian Aircraft Act, 1934, as passed by the Legislative
Assembly, be taken into consideration.” .
. This is a very simple Bill and the reasons why it is being introduced will be found
in the Statement of Objects and Reasons. The Indian Aireraft Act, 1934, contains

-
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[Sir Mahomed Usman.]
no specific provision for the development of air transport and as there will be a great
development in air transport after the war it is essential that it should be on a ra-
tional and economic basis. It is therefore proposed to establish an’ Air Transport
fl[..icensing*Board and to ‘prohibit the operation of transport services without a

icence.
: When this Bill was first introduced in the Assembly there were only the first two
sections. The third section was added as a result of an amendment there. Recently
Sir, when the Excise Act with a similar provision wap before this House Mr. Hoesain
Imam expressed his appreciation and I am sure he will do so now. On account
of this provision the rules made will be placed before the Legislative Chambers. It
is a very simple Bill and I request the House to pass it.

Sir, I move.

Tae HonouraBLE MR. V. V. KALIKAR (Central Provinces : General): Sir,
I give my support to the Bill. But I want to make certain inquiries from the Go-
vernment and therefore I propose to take part in the debate on this Bill. To me it
appears a post-war reconstruction measure and if that is correct, then I should know
from my Honoursble friend the Leader of the House what will be the policy of the
Government in running these air services in India in future, whether the Government
.propose to run their own services, whether the Government would allow private
organisations and private companies to run their services or whether they will give
a monopoly to a particular company to run these services. So far as I am concerned,
I would like to have it a concern run by the Government. If the concern is run by
the Government, at, least the Central Legislature will have an opportunity of bring-
ing pressure on the Government if the service is not run efficiently. .

TrE HoNoUurABLE THE PRESIDENT : Why do you want to take awgy private
enterprise ? .

THE HoNOURABLE MR. V. V. KALIKAR : Sir, I am coming to that. Railways
were started &s a private enterprise in the past, but after some time the railways were
acquired by the Government and we have some voice in the management of the
railways, though we know that they do not carry out our wishes as we have seen in
the present session of the Assembly. Still we can raise some voice of protest against
maladministration and therefore I say that the State should run the air services.

Then, Sir, another question that crops up before me is this. What will be the
attitude of the Government about thd manufacture of aircraft in India ? So far as
the manufacture of aircraft in India is concerned I would leave it to private organisa-
tions. We know, Sir, that the Government of India did not encourage the manufac-
ture of locomotives in India and therefore India was put to the greatest inconveni-
ence during this war. I think from this very moment if Government are really
serious to start and to encourage air service in India after the war they should take
Imeasures to establish factories and encourage private organisations to manufacture
aircraft in India.

- The third point,.that has suggested to me after reading this Bill is about the
training of pilots. After the outbreak of war, the Civil Flying Clubs were taken
over by Governmeht. Naturally, Sir, if you start aircraft service you will require
pilots and for that purpose training schools ought to be established and Indian air-
wmen should be trained for that service. India cannot afford to import people from
outside to run their air service. . )

TeE HoNoUrABLE THE PRESIDENT : Are they not being trained now in
India ?

Tue HoNoURABLE Me. V. V. KALIKAR : Sir, there are very few people train-
«d and they are absorbed in the Indian Air Force. Therefore, Sir, I submit that the
Government should make an attempt to start training schools for these pilots, so
that.the air services in India should be manned by Indians and by efficient Indians.

So far as the constructiont of the Board is concerned, Sir, I have nothing to say
-against it except that the Board should be an independent and expert Board. It
should not be controlled in any way by the Government to such an extent that the
Boatd should issue licences to anybody who is within the limelight of the Government.

Sir, the next thing that I would like to know from the Government is whether
thé Government is going to take part in that Conference or Committee, whatever it

+
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may be called, which Lord Beaverbrook envisaged in October last : whether India
will be represented on that Committee or not.

. 'These are the points that I want to know from the Government and I hope my
Honourable friend the Leader of the House will give replies to thern.

*TrE HoNoUrABLE MR. HOSSAIN IMAM (Bihar and Orissa : Muhammadan) :.
Mr. President, I am very grateful to the Honourable the Leader of the House for
hﬁﬁnﬁ] accepted the slight but very important amendment which has been made in
the Bill.

Tug HoxouraBLE THE PRESIDENT : I do not properly follow you.

Tur HoNouraBLE MR. HOSSAIN IMAM: This was an amendment to the
original Bill as it was introduced and is embodied in clause 3. This was moved by a
member of the Assembly and accepted by Government.

Sir, the Honourable Mr. Kalikar has mentioned why we feel that the transport
of the future will be diverted more and more to the air from the rajlways and as we
incur losses in one it is only right and proper that we should recoup them from the
future modes of transport. The future of air transport, Sir, is very great. Not only
will it be confined to passenger traffic but the giant planes that afe being made in
America to carry cargoes will seriously compete with the railways, at least in their
coaching traffic like parcels and other things, highly paid stuff, although the railways
will have to carry on coal and grain as they are doing now.

We wish, Sir, to request the Government to0 keep a vigilant eye on the interna-
tional services which may pass through India. It is all very well to say that India
will have the reciprocal right of establishing its own service in other countries but
we have o examine the feasibility of it as well. A theoretical truth need not be a
literal truth. We had some sad expcrience, Sir, of giving incomettax rebate to His
Majesty’s Government where we had to give rebates of enormous amounts and we
received practically nothing back from His Majesty’s Government.” Similarly, if
we have this concession of international traffic there is no doubt that fheoretically
we will have also that advantage but we will not be able to tranglate it into action
because we cannot have any transport services in other parts of the eountry.

- Tae HoNouraBLE THE PRESIDENT : I do not see how your analogy arises.,

- THE HoNoUrRABLE Mr. HOSSAIN IMAM : Our experiende of the past is very
a:;l{ and having been forewarned we want to be forearmed. Therefore, I wish to
ask—— \

Tre Hon8uraBLE SR MAHOMED USMAN : May I know what the Honour-
able Member wants ¢ He has been speaking for the last five minuteg but I have not
been able to know exactly what he wants ? .

THE HoNouraBLE Mr. HOSSAIN IMAM : I would say, Sir, that in the rule-
making power the internal services should be reserved for either Government or
private companies. The foreign companies should not be allowed to carry passen.
gers or goods from one station of India to another station without certain restric-
tions. Indeed, I would ask for rights either in employment or in technical training,
etc. Some sort of regulations must be made in order to qualify a person to carry
internal passengers. Of eourse, you eannot impbse any restriction on a passenger
going from Calcutta to London but we can restrict a passenger going, say, from
Salcutta to Bembay. For these reasons, I want that there should be some restric-

10ns.

Secondly, Sir, I would specially draw the attention of the Leader of the House
to the fact that in the Department of Civil Aviation my community has received
very scant justice. ’

Tee HoNouraBLE Panpir HIRDAY NATH KUNZRU : Nation ! _

THE HoNoURABLE M. HOSSAIN IMAM : My aation, Sir. I am grateful ta
Pandit Kunzru for having corrected me. -

I hope, Sir, that he will keep a vigilant eye on this Department and see that' we
get our share. I want no preference but I do desire that our share should not be
taken away by others. ’

N Tre HoNoumasLk Paxprr HIRDAY NATH KUNZRU  (United Provinces
.orthern_: I\gn-Muhammadan) : Mr. President, the Bill before us, though unobjec--
tionable in principle, raises questions of considerable importance. In view of the

* Not corrected by the Honourable Member.
B2 °
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anxiety which was prevalent in the country with regard to the lines on which
civil aviation might be developed in future in this country, I put certain questions in
August last in order to ascertain.what policy would find favour with the Government
of India. There are three questions that arise in this connection. The first question
is that India should secure her proper share in the international air services. This
implies that two considerations should be borne in mind : one is that India should
have the same right to start an international air service as other eountries would
have ; and the second is that if India allows certain facilities to foreign companies in
respect of flying over India, she should be given reciprocal concessions in other coun-
tries. The second question that arises in this connection is that internal aviation,
that is, the conveyance of passengers and goods from one place in India to another
place in India, should be a matter which should be in the hands of Indian companies
only. International companies may be allowed to operate their servioces across India,
but they should net be allowed to carry traffic from one place in the country to an-
other place which also is situated in the country. The third is that the development.
of air services as far as possible should be carried out through an Indian agency. I
am glad to say that Government gave satisfactory answers on all these points. They
stated that their policy was to ensure that operators of Indian aircraft enjoyed equal
terms with others in the operation of services outside India. They also made it clear
that the right of India to obtain reciprocal concessions in other countries in return
for any concessions that she may give had been recognised, and that traffic between
two places in India would be carried by Indian companies only within the meaning
of the Aect of 1935. Sir, these assurances are satisfactory as far as they go. But
I shquld like to haye further information in this connection because it is important
not merely that India should be able to operate on a footing of equality with other
countries in the matter of starting and maintaining international air services but
that her pilots and engineers should also be employed to a fair extent in companies

" that operate across India. Before the war when the Imperial Airways negotiated an

agreement with theGovernment of India with regard to flights across the country,
the Government of India secured the recognition of the right of Indians to be em-
ployed in responsible capacities in the concern that was floated to manage the flights:
across the country. I'suggest, Sir, that the same principle should be followed in con-
nection with the development of international air services across India.

Afain, Sir, as my Honourable friend Mr. Kalikar pointed out, it isof the utmost
importance not merely that we should secure the rights of Indians in respect of em-
ployment in the companies to which I have referred, but also that the Government
of India themselves should provide adequate facilities for the training of - pilots,
engineers, skilled mechanics and the other technicians that. would be needed for the
development of civil aviation. Formerly there were a number of civil flying schools.
Those schools have all been closed down and the training of pilots is now the sole
concern of the Army. We were told that the pilots trained at the flying schools
would not be able to satisfy the requirements of the military authorities. Again, be-
cause of the war the civil flying companies have been in a very difficult position.
Bome of these companies are still in existence : for instance, the Tata Airways
and another company operating in Northern India. These companies, I understand
are prepared to train pilots if Government call upon their services in this connection.
I think, Sir, that steps should be taken immediately to establish civil flying schools
and take the help which the Indian companies are patriotically prepared to give in
order to provide a sufficient number of highly trained and skilled personnel by the
time the war is over. If the Government take the matter in hand now, I think it
will be two years before the training of pilots is over. The training of engineers will
.take a longer time than that of ‘pilots. It is obvious, therefore, that we cannot wait
to take the necessary steps in this connection till the war is over. We must take
vigordus measures immediately in order that we may not be caught napping when
other countries take steps to start international air services immediately after the
war. This was a point, Sir, to which the Society of British Aircraft Congtructo'rs
drew the attention of the British Government a few months ago. The Society laid
stress on the training of the technical personnel because of its obvious importance.
If it is necessary in England, where about 2 million men are engaged in the agrcraft
industry, that immediate steps should be taken to train pilots, engineer
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etc., now much more necessary must it be in a backward country like India for the
‘Government to take immediate and energetic measures to prevent India from being
unable to compete with the international companies on a footing of equality ? I
think, Sir, that the matter is a very important one and that the Government cannot
take it up too soon. . . .

Another question Sir, to which I want to refer is that of the construction of air.

12 N eraft. My Honourable friend Mr. Kalikar has referred to
oot. this also. It was suggested by him that th® help of private
companies might be taken for the construction of aircraft. Sir, before we can con«
sider this question we must make up dur minds with regard to the character of the
agency that will control air transport in India in the future. Should it be a private
agency or should it be an official agency ? I am personally strongly of opinion that
the transport services should, as far as possible, be controlled and also run by the
Government of India. We have adopted this policy in the case of the railways. The
help of private companies was required in the early days of railway construction be.
cause it was thought that if facilities were given for privase enterprise, a large amount
of British capital would be attracted to this country. I do not want to go into the
history of that question. It is sufficient for the purpose of my argument to point out
that whatever the view of the Government of India might have been in the Fifties
and Sixties, it has now practically acquired all the railway companies in India or
has taken over the management of ita own railways. I do not see, Sir, why the same
principle should not be observed in the case of air transport. The Government will
have to provide the ground organisation, the meteorological information and the radio
communicaticns that would be required for the development of civil aviation. Why
should they not then go a step further and be responsible themselves for the mainte-
mance of air transport as thqy are responsible for the maintenange of the railways ?

Tur HorRoUrABLE THE PRESIDENT : Have you any reason to believe to the
contrary ?

Tar HoNouraBLE Panpir HIRDAY NATH KUNZRU : I do not know. I
want a declaration of the intentions of Government in this respect. I want to em-
phasise that in the opinion at least of a section of public opinion in the country, it is
not merely highly desirable but necessary that the means of transport should not be
in the hands of a private agency. To develop my argument further, what would be
thought of the Government of India if -while it provided the permanent track, it
allowed private agencies to own and run railway companies ? Some such policy did
find favour with them in the past—— .

Tag HoxouraBLE THR PRESIDENT : Only small feeder lines ; no big com.
panies. . .

TER HoRoURABLE Paxpitr HIRDAY NATH KUNZRU : They did allow the
B. & N. W. R. company to come into existence. It was an entirely private com.
pany. A section of the Rohilkund and Kumaon Railway was an entirely private
concern. It cannot, therefore, I respectfully submit, be maintained that it was only
in the case of feeder railway services that Government allowed private companies to
operate. Sir, just as Government, who provided tle railway track, now run the
railways, similarly Government, who will provide all those facilities without which
©ivil aviation cannot be developed, should also themselves be responsible for the
maintenance and development of air transport in the country. In the second place,
it is not necessary to attract capital from outside the country. If Government want
to borrow for the development of air transport, I have no doubt that they will get
all the morniey that they need in the country. They do not need the hélp of private
enterprise either for securing the necessary money or for the operational and techni.
«<al development of air transport. This being my view, Sir, it naturally colours my
opinion with regard to the construction of aircraft. Let us by all means have com-

etition, in so far as it is possible, in the construction of aircraft of good designs.
t us take the help of private companies in the construction of what is called proto-
type aircraft which can be used for experimental purposes. But, a large scaie con.
struction of aircraft should, Y think, be undertaken by Government themselves just as
they have undertaken the construction of railway wagons here. They should have.
etarted the manufasture of locomotives long ago, but they have been deplorably
negligent of Indian interests in this matter. Let them not repeat this misteke in
the onge of airarafs.
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Sir, these are the main points that I wish to urge in connection with the policy
underlying the Bill before us. I know, Sir, that the rules, when they are ready,
will be laid before both Houses of the Central Legislature before they are brought
into operation. But no rules can make the position of the Government clear in the
same manner as‘a declaration of their policy in express terms by those who are res-
ponsible for the Posts and Air Department. I trust, Sir, that my Honourable friend
the Leader of the Jlouse will be able to make observations on the questions that I
llalave raised which will be considered satisfactory by those who sit on this side of the

ouse. d

Tae HoXoURaBLE StE MAHOMED USMAN : Sir, I am very thankful to the
Honourable Members for the constructive suggestions that they have made in the
course of their speeches and I may say that there is not much difference, almost ne
difference, between my Honourable friends and myself. The very object of my
coming before this-‘House with this Bill shows our determination that we are not
going to be caught napping.

As regards the various ﬁ»oints expressed by the three Honourable Members who
spoke on this, I should just like to give brief replies. The Honourable Mr. Kalikar
and the Honourable Mr. Kunzru wanted that Government themselves should run
these transport services and that Government should announce their policy whether
they are going to do 8o, or whether they are going to hand them over to private com-
penies or whether they are going to give monopoly to any particular company ?
With regard to these three points, Sir, I should like to say that Government have an
open mind. We have referred the question to the Policy Reconstruction Committee
and Government will make up their minds afterwards. I note that all the three
Honourable Members who spoke were unanimous that $he transport services should
be under Government. The Honourable Mr. Hossain Imam said that he had no
objection to private companies as well.

TeE HoNOoURABLE Paxpir HIRDAY NATH KUNZRU: If Government do
not consult the Reconstruction Policy Committee with regard to the purchase of
railways or the marufacture of locomotives, why should they consult them only with
regard to the running of transport services ! Why should that Committee hold up
every desirable development in the country ¢

THE HoNoURABLE S1R MAHOMED USMAN : That Committee is going to mees
in about & month.

THE HoXoURABLE Paxpir HIRDAY NATH KUNZRU: Frankly speaking,
we know nothing of this Committee.

Tae HonNowmaBLE SiR MAHOMED USMAN: The Reconstruction Policy
Committee consists of representatives of both Houses, experts and cfficials. Gc-
vernment would like to get the opinion of the Policy Committee before coming to a
decision.

As regards the manufacture of aireraft in this Country Government wilk
give the utmost encouragement to it if it is possible. When you are going to have
great developments in air transport, I think it is but right that we should see to it.
that our pilots are properly trained. .I shall bestow my best attention to this sugges-
tion. .
As regards the constitution of these Licensing Boards, it was suggested that it
should be independent of Government and should consist of experts. I entirely
agree,

& Another point raised was that India should be represented at Internationak
Conferences. I may say that I am absolutely certain that India will be represent-
ed.

My Henourable friend Mr. Kuneru said that India should seeure her proper
share in the international serviets, that we should have reciprocal relationship with
foretgn countries that grant certain facilities to India, and that internal services
should be in the hands of Indian companies. On these three points I have given my-
reply before in answers to questions and I am glad to note that the Honourable Mr.
Kunzru is satisfied. I do not think there is any other point to which I should like
to refer. I give this assurance to the House that the various views expressed by the:
Honourable Members will receive my very earnest attention.
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TRE HoNOURABLE Paxpir HIRDAY NATH KUNZRU: Do I understand
that Government mean to re-establish Flying Schools very soon ?

THE HoNoURABLE STk MAHOMED USMAN : I have toinvestigate the matter.
It may not be possible during the war. . . .

Tar HoNOURABLE PaxpiTr HIRDAY NATH KUNZRU: I understand that
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